








Collector's Office Srikakulam.

Proceedings of the District Collector, Srikakulam.
Present:- Sri J. Nivas, l.A.S.,

Read.-

Suits - Original Application No.92 ot 2020 (SZ) & l.A.No.4S of 2020
(SZ) filed by Gareeb Guide (Voluntary Organization) Rep.by its

President Ms G Bhargavi, Bahar, Sahara States, LB Nagar,

Hyderabad, in the Hon'ble Hon'ble National Green Tribunal, Sitting at
Chennai - Objections on the Joint lnspection Report - Orders -

lssued.

l.Original Application No92 of 2020 (SZ) & l.A.No.4S of 2020 (SZ)

filed by Gareeb Guide (NGO) Rep.by its President, 7141 , Bahar'

Sahara States, Mansoorabad, Hyderabad before the Hon'ble National

Green Tribunal, Sitting at Chenngi.

2.This office brief iqstructions/facts in Rc.No 943/2020-E1,

Dt.01.07.2020.
3.Orders dated 02.07.2020 in Original Application No.92 of 2020 (SZ)

& l.A.No.4S of 2020 (SZ) of the Hon'ble National Green Tribunal,

Southern Zone, Chennai.
4.EPl127NGf(SZ\tl26t2020lAP, Dt.13.07.2020 o{ the Deputy

Director General of Forests (C), Ministry of Environment, Forests and

Climate Change, Regional Office (South Easters Zone), Chennai

S.This off ice Progs. Rc No. 9 4312020-E3, D1.31 .07 .2020.

6.Orders dated 04.01 2021 irr Original Application No.92 of 2020 (SZ)

& l.A.No.45 ol 2020 (SZ) of the Hon'ble National Green Tribunal,

Southern Zone, Chennai.
T.Joint Committee report dated 01 .02.2021 .

S.Objections dated 12 02 2021 filed the Gareeb Guide (NGO) Rep its

President, Bahar, Sahara States, Mansoorabad,LB Nagar,

Hyderabad.
g.Orders daled 12.022021 in Original Application No.92 of 2020 (SZ)

& l.A.No.15 ot 2O21 (SZ) & l.A.No.16 ol 2021 (SZ) of the Hon'ble

National Green Tribunal, Southern Zone, Chennai.

ORDER:-

One Gareeb Guide (Voluntary Organization) Rep. by its President Ms. G.

Bhargavi, Bahar, Sahara States, LB Nagar, Hyderabad, filed an Original Application

No.92 of 2020 (SZ) in the Hon'ble National Green Tribunal, Southern Zone, Chennai by

alleging on the encroachments in "Kakarla Pond" in Chinadugam Village, Jalumuru

Mandal of Srikakulam District, as adversely affecting the ecosystem and the overall

ecology of the area, and thus there is substantial question relating to environment,

wherein the community at large is affected by the environmentai corrsequences, tt is a

continuing violation of the provisions of enactment specified in Schedule 'l of the

National Green Tribunal Act, 2010.

Rc.No.943/2020-E3, Dt. /l; .03.2021.

Sub:-



Facts of the case have been submitted to the Hon',ble Green Tribunal at chennai,

vide this office Rc.No.943I2O2O-E3,Dl.O1.O7.2O2O and the Hon'ble Tribunal has made

the foilowing order in the above original Application No.92 of 2020 (SZ) & l.A.No.4S of

2020 (SZ) on 02.07.2020.

".......1n order to ascertain the present status, we feel it appropriate to

appoint a Joint Committee comprising of a Senior Officer of Ministry of

Environment, Forest and Ctimate Change (MoEF&CC), Regional Office, Chennai, a

Senior Officer of Lake Protection Committee, Hyderabad and the District

Collector, Srikakulam to inspect the area in question and submit a factual and

action taken report, if there is any violation found.

The Committee is a/so directed to examine the revenue records of this area

to find out as to whether there existed any pond in that area earlier and what is

the nature of the pond and its use at that time and when the encroachments

started and what are the steps take, by the state authorities to remove the

encroachment to protect the water body.

They may also suggest and give recommendation as to what are all the

sfeps fo be taken to protect the water hodies.

The District Collector who has been made as the member of the committee

is directed to cooperate with the comnrittee in carrying out the directions of this

Tribunal for the purpose of inspection and preparation of the report as directed.

Ministry of Environment, Forests and Climate Change (MoEF&CC),

Regional Office, Chennai will act as nodal agency for co-ordination and for

providing necessa(y logistics for this purpose.

The committee is directed to submit the report to this Tribunal within a

period of two months i.e., on or before 15.09.2020.

Further, a detailed Joint Committee report dated 01.02.2021 has been submitted

to the National Green Tribunal, Chennai, after due inspection of the subiected land that

the Hon'ble National Green Tribunal may consider the present status of the pond and

kindly issue necessary instructions regardrng the house sites that are existing in the

said abandoned tank land from a long time and that regarding agricultural

encroachments made in the tank bed lands, the Tahsildar, Jalumuru, the Sub-Collector,

Tekkali and the local Panchayat Officials are being instructed to take necessary action

for eviction of encroachments as per the Govt. norms in force.

Aggrieved by the above Joint Committee report, the applicant filed an objection

petition before the Hon'ble National Green Tribunal, Chennai on 12 02.2021 and the



1 . The applicant has contended in her objection petition, that the team of officials

comprising Pollution Control Board, Survey & Land Records, Revenue Divisional

Officer, Tekkali, lrrigation Division, Narasannapeta and the Tahsildar, Jalumuru

wrongly informed the Committee that, the Matha Manasa Devi Temple was

constructed in 0.02 cents instead of 0.70 cents and intentionally they did not

mentioned the office of the petitioner in the list of 89 beneficiaries (many of these

89 beneficiaries are fake and also intentionally they did not inform about

M/s.Sarat Slippers lndustries, Floor Mill etc., which are permitted by the Labour

Commissioner, Srikakulam to operating Sy.No.59.

ln the Committee report it is specially mentioned that, the Temple is under

the occupation of Ac.0.02, out of total extent of Ac.12.75 of Karkala Pond for the

tast 18 years and there are no mention of office of the petitioner and M/s.Sarat

Slippers lndustries, Floor Mill etc., and on verification of the ground also, there

are no such structures on the subjected land and hence, the objection in this

regard is not sustainable.

2. The petitioner has stated that, Gareeb Guide (Voluntary organization) is

registered under A.P. Societies Registration Act, 2001 vide No 112212007 and

this organization is accredited by the Telangana State Legal Services Authority

vide No:01/TSLSA/ACRDT/RR/2015, dated: 12.03.2015, approved U/s 80

G(s)(vi) of the lncome Tax act 1961 vide F.No.ClT(E)/Hydl11B(12)l8O(G)12014'

15, Dated 30.06.2015 and also registered under Foreign Contribution

(Regulation) Act, 1976 vide No. 368140007 under social nature.

3. The Petitioner stated that, she brought the temple i.e., Sri Sri Sri Naga Devatha

Manasa Devi Ammavarla Temple at Chindadugam (V), Jalumuru (M), Srikakulam

(D) in Sy.No.59 which was constructed in 0.70 cents under the management of

the Petitioner and paying the salaries to the staff of the Temple, taking care of

maintenance and administration and conducting annual celebrations since 2016

(All evidences will be submitted at the time of hearing, if the Hon'ble Tribunal

directs)

Hon'ble National Green Tribunal has been pleased to pass orders on 12.02.2021 lhal

the applicant is not entitled to the relief claimed in the application, but the Hon'ble NGT

is not expressing any opinion regarding the merits of the proceedings initiated and it is

for the authority to consider those things and pass appropriate orders in accordance

with law and accordingly the application is dismissed.

ln this regard, the above details do not confer any right over the subjected

land and it is not a conclusive proof that the organization is under continuous

occupation in the tank bed land.



As per the locar enquiry it is reveared that, there is no such Voruntary
organization paying the salary to the staff of the temple and taking care of the
maintenance, administration and conducting annuar cerebrations, hence, the
contention of the petitioner is fabricated and not reliable.

4. The petitioner has stated that, M/s Gareeb Guide (NGo) has spent Rs. 24.43
lakhs for dais, annuar cerebrations of sri Mata Mansa Devi rempre, pubric
Toilets, staff sararies, staff euarters, Tempre, Administrative office, home
Kundam, Prasadam Counter, plantation, Mandapam for Sri Naga Devatha, New
Marble statues, cc cameras, other Misc., constructions etc., between 2016-21 in
sy No.59 However, porice Bandobust had been providing at shri Mata Mansa
Devi remple, chinnadugam (V) on cail of M/s Gareeb Guide since 2017.

ln this aspect, arr the above contents are made for the purpose of firing this
objection petition and there are

amounts to the temple.

no evidences about spent of such a huge

5. The petitioner has stated that, as per the requirements of the Villagers, rhe
petitioner expressed its interest to construct Gareeb Guide Heaven (ord Age
Home, orphans Home etc) in the said village near by the temple. lf the
Respondents allotted '10 acres of land to the petitioner at the above mentioned
place, more than 2,000 citizens wiil be benefited through its proposed project
either directly or indirecily.

ln this regard, as per the local enquiry there is no such Voluntary
organization in the virlage. Moreover, the rand in question is crassified as tank
bed objectionable poramboke and prohibited for arienation, so that, the request of
the petitioner for allotment of 10 acres of land in the tank bed area is not feasibre
as per the Govt. instructions in force.

6. The petitioner has stated that, M/s Gareeb Guide fired an application, dated:
27.12.2017 before the District coflector, sriKakuram as per the procedure in
G.o 571, dated: 14.09.2012, Revenue (Assignment-l) Dept and requested him
to assign 10 acres of rand for the pubiic purpose and for the deveropment of sri
Mata Mansa Devi rempre in sy.No.5g arrd coilected acknowredgement for the
same.

7. The petitioner has also stated that, the District collector, srikakulam replied in
his proceedings vide No.SR No.42\ZOZ\\LC, dt.i7.06.ZOZO as follow:

"ln this connection it is to inform you that there are specific instructions from the
Government and the chief commissioner of Land Administration & Special chief
secretary about restriction on allotrnent of water body/tank poramboke lands in
his reference No.B111543/2012, Dt. 18.03.2013."



"As per para (g) of the above reference, Govt. Memo No.33571/Assn,l(2),

Revenue (Assn.l) Dept , Dt.'t4.09.2012, as per para - 3 (a) (ii) at page No.6 says

that, only waste and dry lands should be proposed for alienation and wet,

irrigated lands should not normally be considered for such as, tank beds, river

beds, hillocks with afforestation etc., shall not be alienated or allotted. Further, as
per para 3(c) (viii) at page-8, the ban non change of classification of tank bed
lands shall be strictly enforced."

For the objections 6 & 7, as per the existing norms, alienation of tank
bed lands is prohibited and hence, it is not feasible to alienate the land, as

requested by the petitioner.

8. Thepetitionerhasstatedthat,asperaleadingNewspaper, daled.01 .12.2020,
the same District collector of srikakulam assured rridandi chinna Jeeyar

swamy of handing over a site for construction of a Vedic University at rarlikonda
of Kotabommali (M). The collector said that 20g.g4 acres of Hill/Government

Poramboke in Sy.No.36 ('l to 11, 15) and 1B-1 at Tarlipeta (V), Kotabommali (M)

would be physically handed over to lhe university authorities very soon after a

survey.

ln this regard, the land proposed for construction of a ,,vedic University,,at
Tarlipeta village of Kotabommali Mandal is classified as ,,Konda poramboke',

which is an un-objectionable poramboke, moreover the Govt. lssued orders for
allotment of land to the Vedic University.

9. The petitioner has also stated that, the same District collector of srikakulani
likely to be allotted 17.59 acres of Hill/Government poramboke land in sy.No.1s6
in Kothaddapanasa @ Kotturu (V), Saravakota (M) for the
construction/development of shri Ayyappa Temple Because, the construction of
the said temple has started and 25% is already completed and there is no action
by the District Collector.

The contention of the petitioner is not correct, as there is no such proposar
in this office.

10.The petitioner has stated that, the Joint committee did not observe (even under
sumoto) that as per I-B Record the Kakarra pond is extended in 22 acres
(Approx) and there are many agricurturar encroachments in sy.No.4g arso apart
lrom 12.75 acres in Sy.No.S9 and the office of the petitioner which is in sy No.59
is intentionally not included in the list of 89 beneficiaries even though electricity
bills, Panchayat House tax etc., are in the name of the petitioner (Many of the g9

beneficiaries are fake/bogus).



Tho Jornt committee hag been appolnted for rhe purpose of veririca,on ofground reality of Sy.No.59 of Chinadugam (Vl, Jalumuru mandal, on lhe
application filed by the applicant and hence, lhore is no need to verify remaining
Survey Numbers by the committee. Henca, the objection in this rcgard deservos
no consideration.

lr is pertinent ro mention thar, the petilioner said to have fired a represenbtion cn
21 12'2017 reques,ng the chier commissioner of Land Administration, A p.,
vijayawada and rhe Disrrict coilector. snkakuram to ailot an extenr of Ac.10 00 in
sy No.59 classifred "Karrarra pond". which is an oblectionabre tank p.ramboke of
Chinagudam Village, Jalumuru Mandal in Srikakulam Oistnct.

It is an rrony that is under the disguise of protecring rhe rank frorn encroachmenr,
the applicant raised before the csteemed Hon'bre Nationar Green Tribunal wnich rras
been mandated wrth a nobre task of protecting our environmenr for our ruiure
generations.

Thus, the applicant has the cou.age to seek the Hon'bre Nationar Gree.n
Trrbunal's hulp in deskoying ecosysrem further ot the Kakarla pond by asking for the
aliorrnent of rand is appa[ing rt is crearry wasting the precious rime of rhe Hon,bh
Ilatronal Green Tribunar and misgurding through conlinuous propaganda of rank
protection, while actually aiming tank deslruction.

ln vrew of the circumslances exprained above, the objeclion perilion tired b7 tns
pctitioner deserves no consideration and liable for dismissal
objectiorr petrtion is hereby dismissed.

Accordingly the

tu\gl-l
Collector, Srrkakularn.

To

Ms
Ir,!a

hp,
l1

G. Bhargavi, Presiden O) 7 41 , Bahar, Sahara States,
nsoorabad,LB Nagar. Hyderabad (ByRpAit)

copy submilted lo the Hon'ble Nalional Green Tribunal at chennai through the Stan<ting
Counsel lor the Hon'ble National Green Tribunal.

Copy to the standing counsel lor the Hon ble Nationar Green Tribunar at chennai lor
rnformation and necessary action. she has also requested lo serve the above orders on
the pelitioner and fib the same before the Hon,bie NGT Chennai.

copy to Dr.R. sriJar, scienrist 'c', Regional oflice, Ministry of Environmenr, Foresrs
and crimate change, 1'r & 2nd Fbor, HEpc buirding No 34 Carhedrar Garden Road,
I'lungambakkant, Chennai-600 034 (E.mail: glgl!ar 79(icov. in)

Copy to lhe Sub Co:lector Tekkah for information.
Copy to the Tahsildar, Jalumuru for inlormation.




































